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ORIGINAL APPLICATION NO;271 OF 1993 
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Nirenjan Chakraborty 	 Applicant 
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Ufljn of India & Others 	 Resondents 

For the Applicant 	••• 	M/s.Pradip Mohanty, 
B.P .Ray,H.M.Dhal, 
Advocates. 

For the Resp5ents 	••• 	Mr.B.pal, & Mr.O.N.Ghosh, 
Senior Standing Counsel 
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.... 
CORAM: 

THE HONOURABLE MR. H.RAJENDRA PRASPP,MEMBER(ADMN.) 

JUDGMENT 

H.RAJENDRA In this case,the ASSisL ant Engineer, 

South Eastern Railway,Rourkela has since issued a  Memo 

of Pay fixation In respect of the applicant which, 

prime facie, meets most of the requirements of the 

c9se as originally prayed for by the applicant.Mr .H. 

M.Dhal, learned counsel for the petitioner, has, however, 

no firm instructions or information as to whether the 

provisions of Annexure R/1 have since been implemented 

or, if implernented,whether this fulfils all expectations 

of the aplicant.He does not therefore,press the 

application further at this stage in view of the action 

already taken by the Respondents to ref ix - he PaY of 

the appliCar.Liberty is given to the oetitioner to 
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agitate his grievance,if afly,lfl case he  has any 

further grievance on this score. 

2 	Thus,the application is disposed of as not 

pressed.No costs. 
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